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f[THE MINISTER OF INFORMATION 

AND BROADCASTING (SHRI K. K. 
SHAH) : (a) Though the Directorate of 
Advertising and Visual Publicity-do not 
maintain any standing list of newspapers to 
which advertisements are released, media 
particulars of various newspapers and 
periodicals asking for Central Government 
advertisements are recorded in-the 
Directorate. Within the funds available, each 
paper is considered individually for release of 
advertisements as and when necessary on the 
basis of its effective circulation, readership, 
language and coverage required, etc. 

The criteria kept in view while selecting 
newspapers and periodicals for Government 
advertisements are :— 

(i) Effective circulation (Normally, 
papers having paid circulation below 1,000 
are not used); 

(ii) regularity in publication (a period of 
six months of uninterrupted publication is  
essential); 

(iii) class of readership; 
(iv) adherence to accepted standards of 

journalistic ethics; 
(v) other factors such as production 

standards, the languages and areas intended 
to be covered within the available funds; 
and 

(vi) advertisement rates which are con-
sidered suitable and acceptable for Go-
vernment publicity requirements. 

Advertisements are withheld from such 
newspapers and periodicals as indulge in 
yirulent propaganda inciting communal 
passions or preach violence or offend socially 
accepted conventions of public decency and 
morals, thus undermining the basic national 
interests. 

(b) The expenditure incurred on ad-
vertisements issued by Directorate of Ad-
vertising and Visual Publicity to newspapers 
during the years 1964-65 to 1967-68 is given 
below :— 

Rs. 
1964-65 .        .        .    57,75,654 
1965-66 .        .        .    73.78,930 
1966-67 .        .   '    .    67,40,495 
1967-68 .        .     .    74,05,609 

†[  ]    English translation. 

(c) There are a few newspapers which have 
either not sought Government advertisements 
or have only recently come up for 
advertisements and which are under 
consideration.] 

PAKISTAN'S REFUSAL OF VISA TO KHADIMS 
OF DARGAH OF KHAWAJA SAHAB OF AJMER 

256. SHRI ABID ALI : Will the 
PRIME MINISTER be pleased to state : 

(a) whether it is a fact that the Pakistan 
High Commissioner refused permission to the 
Khadims of Dargah of Khawaja Sahab of 
Ajmer to go to Pakistan to participate in the 
Urs of Baba Firidi, if so, how many Khadims 
desired to go and the reason assigned by the 
Pakistani High Commission for refusing   the   
visa;   and 

(b) whether Government of India propose 
to refuse permission to Pakistanis coming to 
India particularly for attending the Urs at 
Ajmer? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) : (a) A party of 11 
pilgrims from Ajmer who were granted 
passport facilities by the Government of India 
to visit Pakistan to participate in the Urs 
celebrations of Hazart Khawaja Fariduddin 
Ganj Shakar and Hazrat Data Ganj Buksh had 
applied for visas to the Pakistan High 
Commission. The Government also took up 
their, case with the Pakistan High 
Commission in March, 1968. They were not 
granted visas and the Pakistan High 
Commission explained that they had thought 
the pilgrims were an officially sponsored 
group and as such granting visas for them 
would require longer  notice. 

(b) Although the attitude of the Govern-
ment of Pakistan in this particular case has 
been unhelpful, the Government of India do 
not propose to refuse permission to bonafide 
pilgrims from Pakistan coming to participate 
in the Ajmer Urs. 

CLASH   WITH   NAGA   REBELS 

257. SHRI CHITTA BASU : 
SHRI     NARINDAR      SINGH BRAR : 
Will the PRIME MINISTER be pleased to 
state : 

(a) the number of clashes that took place 
between the Security Forces and the Naga 
rebels since the recent extension of  cease-fire   
agreement;   and 
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(b) the number of casualties suffered on 
both sides   ? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) : (a) There has been rio 
clash between the Security Forces and 
Underground Nagas between the period 1st 
July to 20th July, 1968. 

(b)  Does not arise. 

258. [Transferred to the 30th July,   1968]. 

CHINESE AND PAKISTANI WEAPONS SEIZED 
FROM NAGAS 

:259. SHRI   RAJNARAIN :   Will the 
PRIME MINISTER be pleased to state : 

(a) whether it is a fact that the weapons 
with Chinese and Pakistani markings were 
seized from the Naga hostiles captured near 
Kohima in the morning of 7th June, 1968; 

(b) if so, what are the details in this regard;   
and 

(c) what action has been taken by the 
Government in the matter?] 

t[THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI) : (a) and (b) The weapons 
captured have either no markings or the 
markings erased in many cases, but are of a 
type commonly used in the Chinese Army. 
The following arms, ammunition and 
equipment were seized by our security forces : 

(a) 6o mm Mortar        . i 

(b) 7.62     SLR     (with 
folding bayonet)     . 2 

(c) Very light pistol      . 1 

(d) Rifles point 303       . io 

(e) Sten gun . . 1 

(f) I-arge  quantities of ammunition. 

(g) Photographs of 'Naga Army' per 
sonnel in Chinese uniform with 
Chinese  Instructors. 

(h) Medicine containers with Chinese 
markings. 

(j) Papers confirming return of the gangs 
from China. 

†[   ] English translation. 

 


